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PRINCIPAL BENCH

NEW DELHI,
Datey 23~-3--1987,
REGN, No. DA 174/87,
Shri Tarip Singh & Ors. oo Applicants
Vs,
Union of India &-Ups. .o Respondents,

Corams

Hon'bls Mr, Justice K. Madhava Reddy, Chairman

Hon'ble Fir. Kaushal Kumar, Member

For ths applicantss « Shri S,N, Shukla, counsal,

For the Respondents: Shri M.M, Sudan, counsel.

(Judgment of the Bench delivered by
Hon'ble Mr. Justice K.Madhava Reddy, Chairman)

JUDGMENT

o In this application under Section 19 of the Administrative
Tribunals Act, 1985, the applicants who are working as Workshop
Attendants (in various Trades) a Class III post under the
Cirectorate of Employmentand Training, Delhi Administation,
call in quasstion tne Rules guu;rning the posts of Craft
Instructor/Instructor/Instructor (Drawing)/Instructor (Allisd
Trade)/Mill Wright Insturctor -issued under Notification
NouF.2(11)/75-5.11 dated 30.1.1976, Under thess Rules, thess
posts aré to ba filled in by dirsct racrﬁiﬁment by persons
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possasssing the qualification prescribed under column 7
of the Schsdule appsnded to the Notification which read§

as underg-

ng, Essentials

¥

1. Matriculate or equivalsnt (with Mathematics
& Science for Enginesring trades only) '

2. National Trade Certificate/National
Apprent iceship Certificate/Certificate
in the trade concerned from a
recognised Institution.
3. Three years practical expsrisnce in tha
trads concsrned, -

Desirables
CT eI, trained will be preferrad,
oR

Essentials
1. Diploma in Engineering/Technology.

2. One ymar practical sxperisnce in
‘the trade concerned.

or

" one year C.T.I. training in the
trade concerned," :

2, In thesQ‘Rules, there is o provision for promotion
of Workshop Attsndants to the oaﬁegory of Craft Ipstructp#s.

It is the grievance of the applicanés that failurs to provide
any>channel of promotion for Workshop Attendants is arbitrary
and violative of Articles 14 and 16 of the Constitution,

It is their further case that the Workshaop A£tandants discharge
the dutiés attached to fha posts of Qraft instructors .and

whenaver the Craft Instructors are not availabl]® sither because

the boats are not filled up or bscauss they are absent and,
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thersfors, they should have baen mads eligibls ﬁo be -
appointed to the posts of Craft Iﬁstructors by way of
promotion., Ue are-unabla to agres with a;y of thess
contentions, UWhere the posts are intendsd to be filled in

Lto say that the applicants are

initia;ly by direct recruita)

denied ths righﬁ to be appointed‘to ths post is erroneous,
All persons includiﬁg even lWorkshop Attendants who are
in service are eligiblévto apply for these posts and ths
appointing authority is required to consider them brovidgd
they are duly qualified and ace otherwise eligible under the
Rules. If bscause the Workshop Attandanta are overaqsd and
are not eligible or becaus; they do not possess the qualification
_ and
prescribed under column 7 referred to above/ they cannot be
cons idered, the Rulgs cannot be st:uck down as arpitréry. |
They are as much entitled to §pply as any other citizen; but
surely, no one can claim to be considersd or appointed unlass
he fulfils the qualification preseribed under the‘ﬁules. If
sither bescause he doa% not poséess the qualification prescribed
und,r column 7 or because he ig above the age iimit brescribed
under column 6, which léfé doun that one should be below 30
yzaars (relaxabie for éovnrnment servants upto 5 years), the
apblicants cannot complain that the Ruls is arbitrary. The
qualifications prescribed under the Rul=s, in our visw, are
quite relesvant tc the duties anq responsibilities which the
Craft Inaéructors are required to discharge. 1In fact, only
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because some workéhop/nttendants who may be otheruise

-4—

eligible, having joined service qay hage bscome ovaraged,

thé rule making authority, in its wisdom, has thought it
exﬁedient to ralax the age-limit by 5 years, That we thipk
is fair and just.  No Government gervant can claim as of right
that some avenue of promption must necessarily be provided
undar overy Service Rul., In this view of the matter, we

do not find any substance in this application mhich is

accordingly dismissed, No order as t0 costs.

(KAUSHAL KUMAR) (K .maounu.zﬂsﬁoyv)

fMember . Chairman
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